IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD V\(3

* %k
O.A.244/%6, Dt, 2f Decisien : 20-8-98.
1, V.V.R, Sarma
2. K. V.5, Ramesh Kumar
3. N,Srinivas
4, T.8.9snakiram . ... Applicants.
Vs

1. The Secretary,
Central Beard ef Direct Taxes,
Nerth Bleck, New Delhi,

2. The Chief Cemmissierer ef InCeme Tax,

A,P, Hyderabad, Rth Fleer,
Ryvkar Bhavan, Pasheerbagh, Hyderdbad. .._Respendents.

Ceunsel fer the applicants t Mr.G.V.R,5,Vara Prasad

Ceunsel fer the respendents : Mr.V.Rajeswara Rae,b2ddl.CGSC,

O

CRAM: -

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

THE HOM'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

ORAL ORDER (PER HON'BLE SHRI R, RANGARATAN : MEMBER (ADMN.)

Heard Mr.G,V,R.5.Vara Frasad, lecarned counsel
fer the applicants and Mr,V,Ragjesvara Rao, learned counseél
For the respendents,
2. There are 4 applicants in tﬁis CA., They were
all prometed as Tax Assistants on the basis of the notice
issued bearing NQ;§58/Estt/DPC/95—96 dated 12-1-96 (Annexure-II),

The applicants submit that the impugned order dated 12-1-9%6 had

-enahled those whe had not qualified in 4 papers te be premcted

and thereby even theugh they were premoted in March, 1997 their
senierity Bas been léwered. The impugned order dated 12-1-96 o
had already been ré?dnded by the department themselves but the
departmént has net taken any acticen te cerrect the premotien
list as per the earlier recruitment rules.

3. This CA is filed praving for a declafation that the
actien of the respendents in canéidering UnCs who haé secured
40% marks (3§$}in case of SC/ST candidates) separately in any
twe of the papers I.T.Law-I, I.T.Law=II, ether direct taxes

and® Cffice Frecedure in the Income Tax Inspectors Cepertmental
Examinatiens for promqti@n ac Tax Assistants is highly illegal,
arbitraery and centrary te the Recruitment Rules and direct the
respendents to effect premctiens te the grade of Tex Assistents
strictly ir aécordance with the Inceme Tax Department Greup-C
recruitment Rules, 1990,

4, The prayer in this Ca is similar te the prayer

and cententiens raised in O&,115/96 disposed of on 25-06-98,
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5. It is stated that follewing the impugned order dt.
17-1-86 scme were preomoted es Tax Assistants in 1696 alse, Hernce,

if snyv order for lewering 6f senierity has to be passed it will

include these premeted in the year 1¢96 alse. Hence, we acked

the learned counsel for the applicants to implead affected Untz.
L

parties who will be affected in the earlier panel. However, the

learned counsel fer the applicant submitted that it is difficult

to identify those empl@?e&s and implead them and hence he

requested that an corder simiiér to the ene passed in 02,115/96 m=

may be passed in this 0A alsc subject to the concitien that the

applicants herein will rank seniers te theose whe were premcted

in accordance with the impugned order ¢t. 12=-1~96 inp the panel

in which the applicants were promcted in the year 1997,

6. In view ¢f the above the fpllowing directicn is given:-

The executive order d&t, 12-1-26 is set aside to the

extent indicated ir 0a.115/96. The senierity of the applicants

herein have to be fixed suitably above that of the UDCs who we

[}

promoted as Tax Assistants aleng with the applicants in the ssa

panel, and having passed the Income TAx Inspecters Departmenta

Examipatien only in 2 papers. The senierity of the applicants

shall he upgraded only abeve thoce who were empanelled aleng w

them having passed Income Tax Ingpectors Departmental

Examination in 2 papers only.

7 In the result, the sepiority of xk& UDCS pronated as
G I ez Akl [ 2-19 &
Tax Assistant%iﬁleng with the applic

M'
be fixed as directed above, as PE - e =96,

ants in the same panel &h

2 Time for compliance is 3 months from the date of

receipt of a cepy of this order. No costs.

-

{R. RANGARAJAN)

(R78.JAT PARAMESHWAR)
_— %J]EMBER(JUDL.) MEMBER { ADMN, )
2 8-
Pated :_The 20th August, 1928. 3o
- {Dictated in the OpenCourt) “‘*¥§?Lqﬂ%;r‘
) .ﬁ{_
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Capy tm:~

1, The Sacrotary, Central Beard of Oirzet Taxzs,'Nnrth Bleck,
Kew Delhi.

2. The Chiet Lemmissisnar ef Incems Tax, A.P, Hyderabad, B8th Flaar,
Aaykar Bhavan, Jashswrbagh, Hyderabad.

j. Ons copy te Mr. G.V.B.3.Vara Prasad, Advacate, CAT., Hyd.
8. One cepy te fir. V.Rajoswara Rac, Addl.CG5C., CAT., Hyd.
S, DOne capy te D.R.(A), CAT., Hyd.

L

6. Uns duplicate copy.
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I THE CENTR:IL ADMINISTRATIVE TRIDUNAL
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